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I.theChnirmanofthe Committee on Private Members' Bills and
been authorised by the Committee to present the

pmaentthis!‘ifty-aﬁh
zITwCommitteemetonthemdAMl, 1875 for-—

1. Examination of the following Constitution (Amendment) Bills
under Rule 294(1) (a) of the Rules of Procedure: —

(1) The Constitution {(Amendment) Bﬂl. 1975 (Amendment !oé'
article 79 and omission of erticle 80

, etc.) by Shri C.
Chandrappan.

2) The Constitution (Amendmmt) Bill, 1975 (Amcndment of
Eighth Schedule) by Shri C. K. Chandrappan.

(3) The Constitution (Amendment) Bill, 1975 (insertion of
new grticle 3264) by Shri C. K. Chandrappan.

II. Classification and allocation of time for discussion of Bills (vide
) under clauses (b) and (c¢) of Rule 294(1) the
es of Procedure.

II1. Allocation of time to the Resolutions at item Nos. 4 and 5 set
down in the List of Business for Friday, the 25th April, 1975,

EXAMINATION OF CONSTITUTION (AMENDMENT) BILLS

3. The Member-in-charge of the Bills was invited to attend the sitting.
He sttended. &

4, Atter considering all aspects of the Bills, the Committee arrived at
the foliowing findings: —
FINDINGS OF THE COMMITTEE

{1) The Constitution (Amendment) Bill, 1975 (Amendment of
article 79 and omission of article 80, etc.) by Shri C. K. Chan-

drappan.
The Bill seeks to amend the Constitution with a view to abolish the
Council of States. e Bl

The Committee postponed consideration of the Bill,

(2) The Comstitution (Amendment) Bill, 1975 (Amend t
Eighth Schedule) by Shri C. K Chmdnppnn( mantof

The Bill seeks to include “Bho i, Konkani, Manipuri and Ra
thani” languages in the Eighth ule to the Constitution. Jas-

The Committee recommend that the Member migh
move for leave to introduce the Bill ght be permitted to

{3) The Constitution (Amendment) i .
article 3264) by She 6 Bill, 1975 (Insertion of new

The Bill seeks to insert a new article 326A in the Consti with
a view to provide for elections to theHouneotthePeopﬁm:nndtbe
mhﬁm?emthﬁydevtﬁtys?uufnm o

, the parties ntestin
elecﬁonsshaﬂbeave“gmtsl;:the e oo g the
the proportion of votes polled by them.



The Committee recommend that the Member might be permitted to
move for leave to introduce the Bfll

CLASSIFICATION AND ALLOCATION OF TIME TO BILLS

5. The Members-in-charge of the Bills were invited to attend the sit-
ting. Shri Rajdeo Singh attended.

8. After considering all aspects of the Bills, the Committee recommend
that all the Bills referred to in the Appendix be placed in ca ‘B'.

The Committee recommend allocation of time for each of the Bills as
shown in column § of the Appendix.

ALLOTMENT OF TIME TO RESOLUTIONS

7. The Members who had tabled the Resolutions were invited to attend
the sitting. None of them attended.

8. The Committee recommend the allocation of time as follows:—

(1) Resolution re constitution of Parliamentary
Committees Ministries and Departments . . 2 hours

(2) R«olution regudlr;? Committee tor welfare of
P . . 2 hours
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9. The Committee recommend that—

(1) Shri C. K. Chandrappan be permitted to move for leave to
introduce his Constitution (Amendment) Bills (1)
The Constitution (Amendment) Bill (Amendmeant of
Schedule) and (2) The Constitution (Amendment) Bill (In-
sertion of new grticle 3264);

(u)thechumuuonmdallouﬁonofﬁmetomlhby the Com-
mittee, as shown in the Appendix, be agreed to by the House;

iif) the allocation of time to resel
()above.be e b0 Teteiatio uﬁongunhowninpnrmaphs

G. G. SWELL, ~
New Deu; Chairman,
April 22, 1978 Committee on Private Members’ Bills

Vaisakhs 2, 1897 (Saka). and Resolutions



APPENDIX

SL  Name of the Bill and the Member-in-charge Bill No. Category Time re.
No. recomm- commend-
ended ed by the
Committee
1 3 3 4 s
t The State Finsncial Corporations (Amendment) Bill, 300f1975 B 2 hours
1975 ( Amendment cf sections 1§ and 25) by Shri Acjun
Sethi,
2 The Indian Trusteeship Bill, 1975 by Shri Atal Behari 26 of 1975 B 3 hours
Vajpayee.
3 The Conmstitution (Amendment) Bill, 1975 (Amendwenz 8of197s B 2 hours
of articls a84) by Shri Madhu Limaye.
4 The Nomencisture of the Educationa! Institutions 3t of 1975 B 3 hours
Bill, 1975 by Shri Rajdeo Singh.
S The Comtitution (Amendment) Bill, 1975 (Substitution 2903975 B 3 hours

of article 120) by Shri Era Sexhiyan.
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